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VETERINARY COUNCIL OF INDJA
NOTIFICATIONY: *:
New Delhi, the 12th November, 1991

- G.8R, 678(E)~—In excreise of the powers cenfer-
fed by section 46 read with-section 19 apd section 20

B3

of the Iadian Veteripary Council Act, 1984 (82 -of .

1984), the Veteripary Council of India with the pre-

vious approval of the Central’, Government | hercby

mgkcs

1, Short title and commencement—(1) These fegu—
lations may be called the Velerinary Council —af
India {(Inspectors and Visitors) Regulations, 1991,

following regulations, hamely i—

(2) They shall come into force with  iminediate

2. (I I.ﬁaﬁzitioﬁs.—lﬁ. these Iegulatinna,'unlcss the
context otherwise requires,—
{a) *Aet means ihe Indian Velerinary Copncil
Act, 1984 (52 of 1984);

) ‘Brecutive Committee’ means the Exe-
cutive Committee constituted under | .sub-
sei_:tiou (1) of section. 12 of the Act;

) ‘lospector’ means the ve_terina(:ﬂ ;r:nspcgtér |
ol section

appointed under sub-section
A9 of the Act

(@ ‘Presideny’ means the Presideat of Veteir
pary Council of Indiz elected under sub-
seetion {4) of section 3 of the Aci

(¢) ‘Secretary’ menas the Secretary of Ihe

Veterinary. Council of Iadia appointed under .

sub-section (1). of seation 11 of the Aefj

© ‘Visitor' means ‘a visitor appointed uodef
sub-section {1) of section- 20 of the Aot

(2) Words and expressions used m these  regula-
tions and not seperately defined sbove shali have the
fame mesning as in the Act,

3. Tnspection of Veterinary Collsges, hos Jials and
institutions ond examinadon neid by a  Usiversity,
Board or ather veterinary instiration —{1) The Veteri-
nary Council of Tndia stall appoint act less than ihree

inspectors fo {aspect Veterinary Colkege, hospital or_ .- - .-

other institution where veterinary ,education is gits

vy to-altend spy velerinaty examination held by asy

Vriversity, Board ox diler veterinary lpsiitution.

(2) It shiall be the dilty of the’ Secretaty (6 sscedtad
periodically from the University, ~ Board or othe
veterinary institution conducting Veterinary éiamim:
fwn,hthe._ da.;fe_,.al.ld..
which may be mmspected by ihe Veierinary Couned
of Todia, - ,'Z U &F.'r .

4. Appoinment of Inspeciors.—(1) No peron shal
be appointed as an inspector unless the possesses. (it
follownig qualifications, namely -~

{a) (i} a recognised vetcrinari eguaiiﬁcaﬁon fr-
cluded in meogmt chedule of the Ac.

(i) a recognised veterinary qualification includ-
- ed in the Second Schedule of the Act

) (i} must ;hzive ‘atigast fivé -yenrs' teackink
experdence in g velerinary instifution.
OR ,

(ii} twelve years’ professional standing
oR REE

(i) ten years' professional standing with thee

.. -years' expericuce 8s velerinary examigic

(2) Every inspector shall receive from. the Presi-
dent o commission in writing under the seal of 2
Council and the commission shall specify the veteraa-
vy college, hospital or other instijution where vetes-
naty education is_ givenn the veterinary: examisation
conducted by the Uiversity, Board or ofher veterinaty

. institution which s required to be inspected by Bim

and he shall report to the Executive Committee thers-
on. o . -

{3) An imspector shall not accept hospirality fro
any veterinary college or from examiners or from
any official of the Unbersity, Board or other insti-

tution conducting velrinary cxemination. -t

(4} Ax'imspector” commissioned by the Veterinaty

Council of Jndia shall be paid travelling .aliowaace

and ather ellowances as prescribed for the membesd
of the Council for-atiending itssmeelings. -

(5) No member of the Veterinary Copacil of Jadis
shall be appointed as ah inspector. :

5. Procedure of inspection~—Every inspector shall
comply with the following requiremsnts, parely -

(a) 1t meke himself acquainted with such pre~
vious report on the facilities for  teaching
existing at {he veterinary colioge, hospitel
or other institution where veterinary edurd~
tion it given and with toe qualifying cxa-
mination or veterinary examination conduct-
od by the University, Board, Veterinaty
jnstitotion which he is :érpoinled to inspect,
as the President tpay dircet and with the
remarks of the body conducting the exasl-
nations, the imstitutions authorities and e
observations of the Counci thereon;

place of every such_examinztios .
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W )' '''' e
roov (B o attand ‘personelly, . . every examinatiog 1. Consideration of the reports.—{1) Every re; ot

e -Bich be is reo:  2d 1o inspect and 1o ins- of an inspecor shall be printed undar the dirscrion of

s pect velerindry cileges, hospitals and orher the President and 2 copy of such izport shall be ..

) instithtions whare veterinary education g farred to the Executive Commirted for considermios

given in regard to matters fike siaff, &quip. and report tu the Veretinary Courde of ladia. A SoDY

msni. accommoddtion, walnisg ang  guher af the report shali be supplied 1o each membar of

facilities for veterinary instriction znd
traioing but shall not interfere with the coo- ) ‘
duct thereof, (2) Repouts of inspeetors shall be confidential us-

L s less in any pasicular case she Council shail otherwiss
6. Duties of Tospectors —(1} In furnishing the recon di;—::{. &

to the Executive Committes under sub-regulation ()

the Executive Commies. .

O 182Wa0n 4, it shall be the duty of am .aspector ta {3} As scon as a2 report by an inspeelor has besn
give his SPil0n eategorically abowt the sufliciancy or printed, sefficient -umber of copies tharecl marksd
otherwise of sach examination and atse to record ‘Conadential’, un! ;i any particular case the Coune
therein his specific opinion whether—.. cil otherwise dirccis, shail be forwarded to the con.
@ the i ) cerned vererinary college hospital, institution or ihe
a7t examination wes properly conductsd; caacerned Universty, Beard or veerinary mstin-<oxg
() the questions tor such examination were  Wilh the request that it shail fwmmish 1o the Coupi is
framed having regard 1o the stendards of = Temarks, if amy. wwihin hity days of the receipt of

the. edveation imparted; and the report by it
{cj the teaching facilities available in the verzrla f(fg Evetry_:eport CI'E : ? ‘,‘:ife-‘?;}r ‘mt:}:L 'Egiet;nma;:ks
Bary college, hospital or other institution in © 3 "":-"}”g%"‘?\, E’*?', BP‘.: d ‘“c,g{f;;":,‘ }‘:ﬁ' e
which veteriury®  edusation is oiven ase pected or of the Uaiversity, Board or oth et=rinary

institution which conducsd the 2xsmination shal} hg
. supplied 10 each aembes of the Council and shall he
i2) The report refarved to in sas'rdpulation (1) considered by the Councd at the pext mesting tope-

safficient,

Sl ther with the observalion: of 1He EXecufive Committzs
i ETEON.

@) sot forth 2l pecessary pactiodlh.s st the "&LE_EF . . )
Questns pmroposed o the wriltesd, rdi and {3) A copy of SveTy Teper of an Inspector wity the
p‘ra;.r;calrpaft% of each examinaticn irnec. remaks of the vetsrinary co_liege: hospital or it~
ted by the inspector, the cases and aigntrag- tion Inspecled or of the University, Board. or ather
¢es provided for clinical and pracyized exa. vetaripary instiution whick sendueted ihe exaina-
minations, the amacgements made for - dior, as the case may be. snd the observations of ths
vigilation, the method and scales of mars. Enecutive Committee, thareon. shall. afier approval
ing, the stondard of koowledge showa b of the Veterinary Couac of Indiza. br farmarded to
Suceessful candidates and genersily afl seck e T Cenital T GovVemment

details as may be required for adfudicaring -
on the scope ‘and chemcter of the axi . .
tion; :

R . .
8. Visior {5 insvect veterinary colleges. hospitals
ey’ hsutions and sxaminations held by a Universite.
Bend ar other veteringer Institation.—~The Council

& dnelude a brief record of the aetml  time sBll zppoint such numbér of viskars as it mav deer

spent by the inspectar i inspaciing each TR Y R Ay veTierinary college, Bosplial or
f exemination on each day of "ais inspection; £ alsitnhon. Whare Ve Evinar edicztian is gluenor ..,
U . y ) Rsttend. 20_examinadon held hy any_ Ceiversity
Wt ndude nforematis, relaiing to  feaching Board or nther vetennary instituton therefor,
facilitiss, equipmenss, fccommodation  and T ——— e P .
staff existing at such colleges, hospitals and 9 Appciatment of visitor,—(1) Subiect to the pro-
Ingtitttion's and ofher sectiony atinched (o vistons of subection (2) of “Section 20 of the Act,
them;: .
a visitor may be—
@ Indicate the extent to which the  rerom- {?} 4 member of the Council. or
mendations. of the Veterinapy i s e -
Tndia in reoardt :; Z:ﬁﬁiganioﬂgfi beeonf b} & person whit is or has beerg a teacher of any
carried oul In the case of each examinstion | instiintion con'arring veterinary diploma or
inspected by him aud akio the extent 1o demree included in the First or Second
%”h;ch_ the educations) regulations of  the Schedgle to the Act; or .
vlerinary Conneil have beeg given afiect () - ; i 3
A e, 2 a persotl who has acted as an éxaminer in
*0 M the education of the students in the itgrinory divtoma or degvee course ipclu. .

particular subject oy subjects with witich the

MSpector is concemed iy the institution: and L 1§rzhc cir vz Sveond Schedule to the
fe} Compere the proof £OpY  his report on {6) . sersor who possesses vete: WY @ en
‘:ejg_“ ff?ﬁ the Secretar, vith the origin. . xder  iter andersofug a covrt af i
‘?‘2{‘ E:CL‘:':‘ f‘{‘%‘} ?;id {Er?in i# _{9 the SC.C- in ve; oo inc'h.ded ill. :hb‘ Fim or Sevyo.
STy o7 Dreser VAT I it rsoards of e Seren. 3 the Act and having at leget
- ““E;}m’:{:‘:k as the auth.atic fopy of the remorr, ten y3—.. x-sssional sranding,
i1t Gl ot -
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for <ay inspection or sxamination shall be appuinicd
ge 2 visitor for the solile inspeclion or examinatioal

( A visttor who I35 & member of the Vetenr.ir)
cencl of Iadin shail not  veesite  any  re-
ur.raden but shell 2¢ poid  mwselling aod  ofber

! aoranees as For attending the mosine of the Vewer-

inagy Councdl of Indin,

'“L%i I"}

v A sizitor who is aot @ mewmber of the Velerin-
ary Councll of Infie shall be psid (raveiling  and
nithzr gllowancer ad proseribed for the members of
thz Vetarinary Council of Indie ‘for attending s
reanings. : -

(5) A visitor shall not take part in the mspection
of any vetsrinary coflege, hosatta! ar ether Institution
whers velerinary education s given apd where he i
2 texcher and of any eéxaminztion held by aay Uni-
ver:ity, buard or other veferizaty instituifon whers he
is an exgminer.

(6} Every visitor shall reesive irom the Peosident
2 vommission in writing under the seal of {he Verari-
pary Council of India cod the comsission shall spe-
cify the vaterinary college, hospizi or ouler institu-
tiog where veterinary -dz.c‘*ficn i3 given ead the exa-
mination beld by any Univenity, Board or vewerinary
imgiitmiion whith he i reguirad o visil

18, DLLL.S of visitor~—{1} In fumishing tiw roport
tc m. Praddent #t shail be the duty of a vistter (o
& Ris Opinion cntc*artcaih abeut the sufic lency or
ml' cwise of sach Insiotion sxamination insnected by
him end also to racord therpin wiether :

(a) the sxamination, was preperly ¢onducted;

(h) the questions far such cxamination were fram-
«. ed havipg regard (o thc Standardd ai tiu.
. tducnt;cm 1mpartbé antt

{¢) the tcachiny facililies availublo in the veteri-

ftaey miL.;a, hospital »r other Instifution in
which vetsriary ecucation & 3o are
sufficiznt.

'_v-—_ '--' to. B ) N f“;.

?:‘in‘.:::.‘. S¥ e :‘ﬁw

{2y No person who b appoloted as un inspecior

S
. Gove. o aaig Fress, Rony

ane  Publisbed bY At cwatroli . of Publicadon:, . 1if - 1591

{2 Tne report refersed 1o in sub- r’ggiau{m 714
sbove shall;

o
4
-. i

(v set forth =il necessaty part iulae 88 (O the
questions zroposed . in the writken, tval aad
craetical poarts of ezch sxaminatica insp'ec £
bv the visitor. the cdeor and appiiances pro-
vided for clipical and pramcai xaminaticn,
the apronvements made for imviglstiony, the
methed and seales of marking the standare
of ‘mowladze shown by successful candidz.
tey and geacraliy oll toek detils 5 may he
requiced Jor adjudicating op the scope agd
chasacter of the examination;

b} include a brief record of the actosl vme spent
by the visiwor in mspecung each 2xXamisg-
tion on zach day cf, his inspection;

{¢) Include information Telating to feaching faci-
liiies, sguimments. accommodation aqd PyereTa
existing at such zofleges, hospitels and inzt.
tutions and athee. sections attacked 10 them:

()} incdicase che extent to which the recomman-

dations of Veterinary Ceunsil of Tndia in

regard 0 examinations hiave besn corried out

in the vase of such examini:ion nSpected by

him and 2lso to-what gxe.ut the ~duce ‘Ecnal

regulations of the  Voleriters o L of

uu 3 have been giv 't ofthet to in the edu

cotion ©f the studews: in the par’:cuhr sib-

;;.CI Or iubjects mth wrich the visiter  is
goncernid in the ina:imiicn-_ and

w1
) -

{¢r compzee the proof of his remor un pegw/st
from the Secretary with '11: original and .
correst. sign und retum 1t -0 the Secretary
far. preservation in the records of the
Council as thc “tuthentic topy of the wegsit.

[No. 4-4:90.VC
Jrof. o8y RAMA KUMAR V., Soo
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